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MR. DEPUTY CHAIRMAN: Mr,

Krishan Kant.

THE CENTRAL LABOUR LAWS

(EXTENSION TO JAMMU AND
KASHMIR) BILL 1970—Continued

SHRI KRISHAN KANT (Har-

yana): Mr. Deputy Chairman, Sir,

pasically 1 welcome this Bill which
has been brought before this House

by Shri Bhagwat Jha Axad, because. ..
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Sir, these laws should be extended
to Kashmir and to Shri Rajnarain. 1
think Mr. Rajnarin also needs bonus.
He should be given bonus for speak-
ing in this House. And if he does
not speak in thiz House, he should be
given more bonus because the House
can function much better
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SHRI KRIfFHAN KANT: Mr. De-
puty Chairm:n, Sir, if Mr. Rajnarain
does not want bonus, he can be ap-
plied the Minimum Wages Act ...
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MR, DEPUTY CHAIRMAN: Order,
order. Mr, Kri han Kant, it seems that
unless you have your lunch, you do

not want to .tart your speech. You
want to speak after lunch.

All right, th~ House stands adjourn-
ed till 2 p.m.

for
past

The House adjourned
lunch at one minute
one of the clock.

The House r~assembled after lurch
at two of the clock, Mgr. DrpuTY
CHAIRMAN in the Chair.

SHRI KRISHAN KANT: Mr. Deputy
Chairman, gir, yesterday Mr,
Bhagwat Jha Azad said .
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SHRI KRISHAN KANT: Sir, Mr.
Bhagwat Jha Azad yesterday said that.
the Ministry of Labour had been re-
ceiving a lot of
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SHRI KRISHAN KANT: Sir, yes~
terday Mr. Azad said that the Gov-
ernment of Kashmir has been pres-
sing them that the labour laws should
be exiended 1o the State of Jammu
ana Kashmir. I must congratulate
the Chief Minister of Jammu and
Kashmir, Mr. Sadiq, for pressing for
the extension of these laws. He is a
gre 2t democratic figure and he would
like that the labour of his State
should get equal rights and benefits
as m other parts of the country.

May I know what is the actual
number of industrial labour in the
whole State? It does not come even
to 10,000. So, if these laws are to be
effectively extended to that State,
some industries should be establiched
there, Some public sector projects
should go there. Unless this is done,
this extension would be useless. The
way in which some of the industries
there are functioning is deplorable.

A friend was telling me that the
only industry which has flourished in
Kashmir is the political industry.
This industry has flourished there
and of late figures like Sheikh Abdu-
llah and Afzal Baig have been func-
tioning there with foreign collabora-
tion. Some people say he is meeting
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the Pakistan High Commissioner.
Some money is coming from Pakistan
for the political industry which is
functioning with foreign  collabora-
tion. That is very dangerous for
the State of Kashmir. So, can Mr.
Azad tell whether this industry also
would be covered when these laws
are extended to that State? If it is not
covered will he be able to tell the
Home Ministry that something should
be done about the political industry
which has developed there for its sta-
bility, ele.? I will come to it later on.

MR. DEPUTY CHAIRMAN: Sir, I
know that some public sector projects
like the watch factory and telephone
factory are going to be set up therc.
During the last 20 years the pace of
industrial progress in Kashmir has
been very slow. The private sector
industry does not like to go +to a
border zone. So it becomes the duty
.of the Government of India to see that
the people of Kashmir feel that they
are part of India. In order to do that
it is necessary that the Government of
India should not merely give money
for food but also give them public
sector projects so that Kashmir is
developed equally. Unless that is
done, the feeling of oneness will not
comne there. Only this morning we
talked about Muslim  educated un-
employed. Unless  those  Muslim
youngmen find employment in  our
- iblic sector industries, administra-
tion, etc. it will not be possible for
them to feel themselves as part of
the mainstream of the life of the
country. It is necessary that more
public sector industries should go
there. I know that there is a small
Cabinet Sub-Committee looking after
the industrial progress of Jammu and
Kashmir but mere paper plans will

not do. Some push has to be given,
some expeditious work has to be
done so that the projects do come

there, and these laws are properly
applied there. There are some tradi-
tional industries of Kashmir like the
shawl industry and silk industry. I
learn there is a recession there. The
shawl industry is not properly func-
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tioning. The peasants there do not
want to rear cocoons because they
are not remunerative and because of
lack of silk that is produced, tbhey
are losing the brocade business to
Banaras silk. Something should be
done about it.

About the woollen industry, I know
there are two public sector projects
and there are some private projects
also but even in this year of 1970 the
artisans there are getting hardly a
few rupces per day and they cannot
make both ends meet. Something
should be done about the woollen and
silk industries by the Government of
India by helping the Jammu and
Kashmir Government so that these
industries do not suffer and the arti-
sans working there may also be pro-
perly looked after. Then a lot
of forest labour is also there. I do
not know whether they have any
census of the people there and what is
their wage. I do not know whether
these laws will apply to them or not.
Something should be done about that
also. It is a very delicate border
area. Many of the Kashmiri labour
trek into those areas where modern
means of communication cannot
reach. They carry, things and trek
to those places when there ig no
other means to go there. 1 do not
know what the Government is doing
about that. Their condition is dep-
lorable,  Something should be done
so that they do get a living wage and
they become partners in a  free
India. We are going to extend these
laws to Kashmir and I welcome this,
I wish a stage would come when we
would not have to extend these laws
in driblets to make Kashmir a part
of India and something could be done
so that Kashmir becomes fully part
of India, not only that part but the
whole part and even that part which
is with China. We should not re-
lent our effort regarding that direc-
tion.

Mr. Deputy Chairman, in thiz con-
vection |, .,
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SHRI KRISHAN KANT: Mr. De-
puty Chairman, Sir, one Lagortant
question that is going to come before
this Parliament and before the
country is whether those political
parties, who have their programme of
plebiscite, who have their program-
me that Kashiiir can secede even to
Pakistan or can become an indepen-
dent entity independent of India,
whether such parties can be allowed
to function in this country, whether
they cap be allowed tg participate in
the elections and fight the elections
and then con'rol the Government
there. Every Member of the Assembly
or of the Parhiament has to take an
oath towards the Constitution, and
when a person takeg the oath towards
the Constitution, he cannot think of
seceding from the country because
he owes allegiance to the Constitution
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of India, to the geographical entity of
India as given in the Constitution,
When any political party does all that,
may I know what the Government of
India’s reaction will be? May I draw
attention to the fact that Sheikh Ab-
dullah in his speeches on Fridays is
asking the people in the mosques who
gather for prayers on those days to
raise their hands and say that they
are free and that they will decide on
going to Pakistan or India as they
like and that they will not be fettered
by the present Constitution?
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MR. DEPUTY CHAIRMAN: Please
speak on the Bill.
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SHRI KRISHAN KANT: I am
finishing. So, Mr. Deputy Chairman,
while speaking on this Bill two things
have 10 be taken into consideration.
One jg that the Bill is really meant
for wpplication of the laws to Kash-
mir and that Kashmir is industriali-
sed and becomes a part of India and,
secondly, that all those forces in
Kashmir, political forces—I am refer-
ring to ihis because I see that the
only industry which has flourished in
Kashmir is the political industry—
that even now those people, who pro-
pagate secesion, who propagate ple-
biscite, are functioning there. Sup-
posing tomorrow through elections
they come to power, they may not in-
dustrialise Kashmir because they are
utilising this whole economic problem
to instigate the Kashmir people for a
plebiscite, for even going oui ot India.
So, when you want to apply these lawsg,
it is very necessary that Kashmir is
industrielised and these law; are ap-
plied to Kashmir and a political deci-
sion should be taken that these laws
have not to be applied in driblets. All
laws which the Parliament makes
should automatically apply to Jammu
and Kashmir. Luastly, as I said, all
those forces, which do not owe alle-
giance to this country and are s{ill in
doubt about their citizenship cannot
be allowed to participate in the elec-
tions or become Chief Ministers or
other office-bearers and run the admi-
nistration. This cannot be allowed
according to the Constitution of India.
It the Government of India does not
take any action now, there may be
the elections at the earliest possible
moment and they will be facing a
very difficult situation. Even the
Army will be there. Suppose the
Government changes there and the
new Government says that they are
free to act as they like and that they
do not accept the Constitution of
India. What will you do? I warn the
Government to take early action so
that all those forces, which are pro-
pagating for plebiscite and for seces-
sion from India, are curbed and are
not allowed to become real partners
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in running the political system in the
country.

SHRI NIREN GHOSH (West Ben-
gal): I did not expect that our Young
Turk should speak on this Labour
Laws extension Bill. What are those
laws? Does he hold a brief for those
laws? 1 think even the LN.T.U.C. does
not hold a brief for all the laws that
we have today in the country; I mean
the labour laws. So I expected that
he would at least opine on that. Any-
way he has widened the horizon of
the debate and that iz a welcome
feature,

Now, Sir, I am opposed as he said,
to extending the laws by driblets to
Kashmir, This process has already
begun and in a few years they will
tell the Jana Sangh that Kashmir has
been integrated and that their demand
has been fulfilled. You are playing to
the gallery of the Jana Sangh in this
respect.

SHRI MAHAVIR TYAGI: When the
hon. Member talks of Jana Sangh why
doez he point his finger towards me?

SHRI NIREN GHOSH: I was point-
ing to these benches,

Now, Sir, the Kashmir State Assem-
bly once upon a time framed a most
redical agrarian legislation that could
ever be framed; that is they abclish-
ed landlodrism without compcnsa-
tion, even though our great democrat,
Pandit Jawaharlal Nehru, never
dreamt of that. And that has been the
misfortune of India and the 55 crores
of people of India are still now pay-
ing the penalty for that. T am abso-
lutely certain that this Government
also will never undertake such radi-
cal agrarian reforms. They will talk a
lot but you see there is many a slip
bhetween the cup and the lip between
the words and the practice. So it will
never come about in India. Now, Sir,
it is a surprising thing to me that this
Kashmir Government headed by Mr.
Sadiq does not itself make radical
labour laws. Mr, Sadiq was in the
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Nutional Confe ‘ence, Then he seceded
from it and firmed the Democratic
National Conference. When I went
to Kashmir in 1959 he was the Chair-
man of the Democratic National Con-
ference at tha: {ime. Now the Gov-
ernment there .s headed by him. Why
loes not that (;overnment made radij-
ral labour laws’ He now belongs to the
suling Congre:s. I should have ex-
pected that at least our friend, Mr.
Krishan Kant, would say a word or
{wo about that

SHRI MAH'TOSH PURAKAYA-
STHA (Assam): Did you enact any
labour law during the UF regime in
West Bengal?

SHRI NIRElN GHOSH: We did but
unfortunately vou do not seem to
know. We did pass two Bills; one has
been given assent to by the President
while the other hag not been in viola-
tion of the will ot the people of Ben-
gal and the Bengal legislature. And
that has been one of our grouses; there
have been strikes by the working class
on that score. Three more pieces of
legislation we tramed when Mr. Ajoy
Mukherjee at 1he behest of the Cong-
ress betrayed tne Government. Sir, it
was a wonder to me because Shri
Azad was telliig us that the Kashmir
Government wanted the extension of
these laws to tem. What has the Gov-
ernment done? Why has it not framed
laws? Why has it kept silent on that?
That is a wcnder to me. So, they
absolve themsetlves of all the respon-
sibilities. Wher the laws that are ex-
tant in India are extended to Kash-
mir and if the workers suffer due to
that, do you m=an to say that it is the
law of Parliarient? They have noth-
ing to do witt it. So, that is the
strange situation we are in in regard
1o piecemeal legislation. Now, Sir, had
Kashmir been fully integrated with
Tndia, that radical agrarian reform
measure, Kastmir could never have
brought intg 1eing. This very Parlia-
ment would huve been an obstacle in
their path. Wtat followed is bad. The
legislation was good, but the bureau-
cratg grabbed the land. The peasan-
try did not get all the land they were
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entitled to. That is wnother thing.
That aciually happens if you depend on
the bureaucrats. That is always the
consequential thing. Now, Sir, I
would like the Kashmir question not
to be solved in this way, because this
Bill is alsp intended indirectly to be
a part of integration. I suppose I am
not telling something new to the House
if 1 say thet during the last days of
Pandit Jawaharlal Nehru Sheikh
Abdullah.,.,

MR. DEPUTY CHAIRMAN: Mr.

Niren Ghosh, please speak on this
Bill.

SHRI NIREN GHOSH: Mr. Krishan
Kant spoke about the public sector...

MR. DEPUTY CHAIRMAN: Mr.
Krishan Kant immediately stopped it
when I asked him to do so.

SHRI NIREN GHOSH: That is to
drive home the point that I want to
make. 1 want to preface my remarks.
Sheikh Abdullah met Pandit Jawa-
harlal Nehru. There an understand-
ing was reached about the solution of
the Kashmir problem and I have it
on the authority of Pandit Sundar
Lal, who wassitting there. Only these
three people and everybody knows
Pandit Sundar Lal was one of the
closest friends of Pandit Jawaharlal
Nehru. He told me that asolution was
worked out. It was like this that the
Kashmiri people would elect their
Assembly and they would decide their
final question. How they would de-
cide, on that also perhaps they had
some sort of tacit understanding bet-
ween Sheikh Abdullah and Pandit
Jawaharlal Nehru. After that Sheikh
Abdullah went to Karachi to get it
okayed from Pakistan. There he gave
it out that the solution was round the
corner. Before that thing could be
pushed through Pandit Nehru was
dead. Everything was put into cold
storage. Now, our great Prime Minis-

ter has already said that the times
have changed, history has chang-
ed, what was frue tfen years

back could not hold true now. Even
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if her father had some understanding
with Sheikh Abdullah about the solu-
tion of the Kashmir problem, she has
turned hey back on that. 1 do hope
that Kashmir shouid be given the sta-
tus of an autonomous State within the
Indian Union. Nothing more, nothing
less. These piecemeal legislations are
intended to do away with that and
that would be a tragedy for India.
You will say that the Government is
an elected government that is ruling
in Kashmir. Now, I want to tell the
House that no Government, since the
military went there, Lar keen democra-
tically elected in Kashmir, It was all
a rigged up election in 1959. We went
to Kashmir and we found for ourselves
that whoever dareq to stand, the vil-
Iage was ransacked by the military

SHRI ARJUN ARORA (Uttar
Pradesh): There were no elections in
1959.

SHRI NIREN GHOSH: Before that
there were elections. Whoever dared
to s*and, (he military pansacked tle
village, kidnapped that person. Then,
it wag not Mr. G, M. Sadiq, but the
other gentleman st kshi. The militacy
rancacked them.

THE DEPUTY MINISTER 1Ny THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI MOHD.
SHAFI QURESHI): It is wrong to say
so. This is wrong.

SHRI NIREN GHOSH: They were
kidnapped and they were forced to
withdraw. So there was no real elec-
tion whatsoever. It was a rigged elec-
tion. The way the military is posied
there I do pot know whether there will
be a free election in Kashmir. Even
if Sheikh Abdullah participates in that
election or even if this party is allow-
ed to participate in that election, it
will be a rigged election. There is
no guarantee. There will be no free
election in Xashmir after that Consti-
tuent Assembly was broken up and
Sheikh Abdullah was jailed. That is
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the history of Kashmir. That being
so, I would want that the Labour port-
folic should be taken out from the
jurisdiction of the Cenire. The Cen-
tre should not pass any legislation re-
garding labour. It should completely
ang wholly vest in the States.

MR, DEPUTY CHAIRMAN: Please
complete now.

SHRI NIREN GHOSH: Sir, if you
interrupt wme in this fashion....

MR. DEPUTY CHAIRMAN: You
have already taken thirteen minutes.

SHRI NIREN GHOSH: Thig is the
First Reading I am speaking on.

MR. DEPUTY CHAIRMAN: we have
allotted one and a half hours for this
and every Member will ge, ten minu-
tes’ time,

SHRI NIREN GHOSH: When whas it
decided? P

MR. DEPUTY CHAIRMAN: The
Business Advisory Committee hasy de-
cided it.

SHRI NIREN GHOSH: If you mis~
lzad me in this way. ...

MR. DEPUTY CHAIRMAN: No, no.
All right, you take two minutes.

SHRI NIREN GHOSH: Time limit
was not there.

MR. DEPUTY CHAIRMAN: Time
limit was decided by the Business
Advisory Committea long before.

SHRI NIREN GHOSH: That is a
separate thing. The House decided. ...

MR. DEPUTY CHAIRMAN: We
must finish 1t as early as possible.

SHRI NIREN GHOSH: The House
decided after the Business Advisory
Committee.
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MR. DEPUIY CHAIRMAN: The
House decidel to complete this Bill
first and then take up the Short Dura-
tion Discussicn. The House did not
decide that Mr. Niren Ghosh should
take half an hour. Every Member will
be allowed ten minutes.

SHRI NIRLN GHOSH: So kindly
allow me to fnish so that I can make
the point I winted to make. It is this.
As 1 said, w.iatever labour laws are
there, this particular subject at least
should immediately be taken out
from the jurisdiction of the Centre
and should vest wholly und fully in
the States. We have suffered because
as regards recognition of unions, that
legislation has been barred by the so-
called progressive  Government. If
they have any sense of progress as
regards the working class and work-
ing people, they would have acceded
but they barred that piece of legisla-
tion of West Bengal. That is our ex-
perience. That is our experience.
That being the experience. 1 would
say that it is for the State Government
of Kashmiy to frame the jaw. Mean-
while there :cre difficulties. If there
are difficulties then the present Gov-
ernment is responsible for that, Some-
one said that we do not get any
redress. Regirding all those pieces
of legislation, Shri Kalyan Roy spoke
about some of them. Each and every
piece of legis ation is loaded against
the working class. Mr. Arora is sitting
there, even Mr. Krishapn Kant is sitting
there. Everyone will testify, who-
ever has any k1owledge of the A, B, C,
of the working class, that every piece
of legislation is loaded against ihe
working class, whether it is the Pay-
ment of wages Act, whether it is the
Safety Act, wl-ether it ig the Coalmi-
nes Act, or whether if is E.S.I. This is

our experience. I gspeak as a trade
unionist of at least three decades’
standing, thirtv years. 1 have dab-

bled with the working class and 1
know from m:s owp experience—if I
am to go into hat history one by one,
1 can take two, three or four hours.
For instance, Rameshwar Tantia had
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taken over a mill. He hag just closed
it. All the two thousand workers have
not got their wages for three years.
In the bargain they have been ren-
dered unemployed. You go to the
court. Would that fellow be jailed?
No, if you go to the court, it will take
four or five ycanr; to give the judg-
ment. Mearrwhile where do the wor-
kers go? The same as regards compen-
sation. The same as regards all those
conciliation proceedings. Suppose
there iy a labour dispute and it ha.
gone to adjudicaticn on a cerlain
issue. Certain vita] issues are left
out. Then so long as the Tribunal is
there, the workers have no redress;
they cannot go on strike; they cannot
agitate. It is illegal. I have not seen
a single piece of legislation which is
loaded in favour of the working class.
Thi: reactionary Government is up-
holding the interests of the landlords
and vested interests in all pieces of
legislation; from the British time up to
now all are against the workers.
That is their talk of socialism. They
should first think of the working class.
Without the working class how can you
talk of socialism? And every piece of
legislation is designed to crush them,
to see thar their rights are denied, to
see that the employers are not brought
to book. And all these legislations
must go. But they are to be extended
to Jammu and Kashmir. Why should
not the people of Jammu and Kashmir
be given a chance to frame their own
laws in respect of their working class?
I do not know.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI NIREN GHOSH: As regards
industries, as said by M. Krishan Kant,

public sector industries shor 1 go
there, I think no part of India is
poor. Apparently, those backward

States are not backward. Qur coun-
try has not been explored, our mine-
ral resources have not heen properly
explored. So our couniry is very
rich. If in a State the people come
into their cwn, Thave a progressive
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democratic Government, the resources
of thai State can be explored and ex-
ploited. The 70 lakh people of that
State have enough resources and they
can build up industries as any other
State in India, if there is really a
democratic Government and if the
natural resources there have been
touched but not mortgaged to the
monopolists as is being done in India.
So, there is no question wbout that. The
Centre ig a drag in the path of indus-
trialisation there.

MR. DEPUTY CHAIRMAN: Mr.
Ghosh, please conclude now. I have to
call the next speaker,

SHRI NIREN GHOSH: You must
bring it on a par more or less with the
other developed portions of the coun-
try. Kashmir is no exception. In
Kashmir, it has not been found what
mines and mineralg are there; tremen-
-dous resource; in the form of timber,
etc. are there. They have not been
touched. So, the same applies to all
parts of the country.

MR. DEPUTY CHAIRMAN: Please
sit down.

SHRI NIREN GHOSH: This is a
retrograde step, this urge 1o extend
all these pieces of legislation to Kash-
mir at one stroke, indirectly, step by
step, peacefully, behind the back of
those people. Kashmir should be
given the gtatus ot an autonomous
unit inside the Indian Union.

AN HON. MEMBER; No. no.

MR. DEPUTY CHAIRMAN: Please
'sit down, Mr. Ghosh. Mr. Rajnarain,
please start.

SHRI NIREN GHOSH: Otherwise,
the problem will not be solved.

(Time bell rings)

MR. DEPUTY CHAIRMAN: Please
-sit down,
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SHRI NIREN GHOSH: The military
Kashmir, but how

long? (Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Ghosh, it is not good. You have taken
such a lot of time. I am ringing the
bell. You are stil] continuing. You
have taken 19 minutes.

SHRI NIREN GHOSH: Only fifteen.
How nineteen minutes?

MR. DEPUTY CHAIRMAN: You
started at 2.15.

SHRI NIREN GHOSH: How many
minutes did Mr. Krishan Kant take?

MR. DEPUTY CHAIRMAN: He took
about 12 minutes. At 2.03 he started.
You have taken 19 minutes. This is
not good. We have to complete this
Bill. We have to complete this and
start the Short Duration Discussion. If
is not good. There can be gome lati-
tude, but not to such an extent,

SHRI NIREN GHOSH: Now that you
have taken so much time, with these
words I conclude.

sy TrwATqAW o & FEr mread
afra g fram sy 19 97 &1 N
oiffg A1 W@ & WX AT I99-
awrifa gwa #8 fF S aY fee
e aafxa & faw adr qfews 21 sy
g

Y IE-gA@lq . ;T woaT 9"
& F7 T #qY STl e qHre
I F1 Fifaw Ffoaar

St TCAATAW : g7, F woar 9y
TRy AT FIA KT FIfTW FEqT )
oq =y & fay % garo w1 faaer

TATE AT | g 9T I afE
A, TF a1 o T FT A gE
off T A9 | w7 T AT AT g

qIgT a7 JAT & § |
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e, & 30 @ ¥ F S Freie
& AT F AT AFT § 1 FTEIR
WA T °7 W TR ‘T2 ard’
F R SIGTT ARG FHAAT §
ag arFT FgA & wgrawwar § 5 s
TG AZT Al ATH I+ AT FT
AT AT | ATF T FT AT F
AR afww v FETTAEAr N
AT STST HT FIT FIAT T4 M0Ad
%, I 9 q@ AT AT T FA A0 )
Zgfaq & IT AN ¥ HAT A1EAT F,
S AT F STAT &, & HAST FT FHT
To JaATEXAT® AgE A ag W FF
FET TA FIT A q(E, FreAIL
gArg #T & | zaEfdg Fedk A
37 @t FET A AN A Tfgy
ol UG T F wew AT H AT Y
£ 1 T3 IIT TFA TR FAT AR |

gark faa o T <9 o a7
¥ Iy T IFW AT A AGT
q 3 & & & wreA A OSw @
gfeas 020 & wvax ) ag I §
3Ifaq & AEATE |

Wi wgE T m : afee @
qzdg T w7 8 |
Y TAATAEN . T FT I

Bifsy | = § T TS FFT § IqH
fagdg 9 frr 8 1 &7 &7 T
AR aeh § T a9z & |

ot AT AAL . FWT a1 FgA
sframamadrg

off TR AN FHW F FAEEF
Ty s R Ay | v feww
To THo THo HTo FJTJ@T § AT
afTm o @ qiatae @ifare -
feqms 9 ATEREIIA H AT I

adE § A E g SeaT AT g R oF
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Wt T ®F ¥ 7T gAT, OF o Feafeas
I 3% fg=T wrarsr 575 a1 39 A
FT HAT WY ?

St HAx AQY © W I5T T@;
9T g9 gEr § |

st TAATE o gEre fa o
TAF TUIT &L TTF T FET AR
g1 & 37 T Agan 5 F oo
FHffae Wi 81F | W § 9
AT TTEA A7 fFT IR AT AT
gHA qF JATT J@T T FRIASH QUF
HfgEasw 37 qE MR | A
AR O TF Gt g o7 6
§ A 39 a3 FT ATT Tr | I o
THMET 3GT——Teed AT AR Heefag
faedia zarfaw gue fegeae, 9= fr feze
AR wrfaq & dfg Asr §@9q 497 )
gg W 9w Y@ W wefoee
AN =W @ @Y, Ffrefasw
Qs FR(TSH £ M T fi7x, qrewar
AR AR FHI qII-919 T gFS
g | zofq ogws, Swaqay wes,
freds wes, frelt safaq gr ol &
forq Fgmr STaET A g ) gAA g
st T T@r g s, w9 fF oA
oo Hfred § @ «value is the

crystilisation of labour power” ¥
R WiFT FT 97 &) A Fg AT s
98T 8 Surplus labour creates surplus
valye Wiafea  sw & wfafea

TA R G FET &1 w0 WA A
) 6 fagr qX wenfa & ) oo A
ey Y Fvafaee F1 9@ 3 F fag
qure g f5 #vag s A 37 999,
g, Aarea faar § so wfass
F FEC TEAT 4% 59 g F W
T ) gETEE AT TET . ..
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ot w7 Wy ¢ WY T T
g, OI9Y Sgq @TEgA |

St TRATAAN TN ag WY T
3 fr ‘amqmw fTaed g, g &
| {eglr OF g, AfwA & oA A g
fe T o g & A9g @F €
AT g @ ow oA B o
ag W aru ger “feRefur o fg
sreefar | feadeduT o &
Trefae o a1 o Fgfe o
F1, afeq & qom A g 5 fexdew
foo e f& MREfae A @R o8
Fq ! WX 9T F@ A1 TR ATQH
grm fv 1972 § 9 afw wmw
¢ g1 TS ae ferde<forg 7w fT Miagfe
7E, TEEIU A wfammEwgr  ag
T A T EEAOEEE AT
@, 9 g & fau w@n, w&faw
gl FHfTee. | .

St o AQE 0 T unr 43
g1
S aFATAN ¢ . IGET F-

frez fexewoy oime f2 Teafwaz
q9ar 99 GRA d3—uw w1 §
THAQ I FT ET F; W ag foe-
Y g 8, 98 FFWNOFET 98
g, awwfe 78 graT &, 98 g
T E | § ST T1Eq g % || oarw
Awgd & FUT A9 *T AfgTEHAEY
Serft 7w wrew ALY {4 me{ ader
g4 YR g F fag awgR git ar adi |
afiRe orst ggaT WY mifas fagr ST @
fagra &7 W § % 79 987 43 %
a4t 7Y, ®I I A5y, 7T fgAw T
o7 T, fgd @ 7 s faw 48T
w3 | fgdfa @qrg w1 wT ow &
SFRT? FAT A0 T H @z R 7T g
WY &, AT qqAT F A qAr
F2 fe @ & ur wswar fgw-a-fam
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Gt 1Y T <@V 2, 37 & fag T <@y
& a1 war & FNEwW gl wWO§
fer-a-fgm | a1 ¥ gu? e wefee
wet ¥ &1 Fiaees &, ¥ ATAEF
Tt & TAW ¥ AT AT Sfaar &
IAAT ZC & 1 gE o & HAT 02T §
for & faar & afe F7 agrada g A H
StAat g fa ot Sfas 5T § a7 sE
W g 797w Afeg 4 & 1917
¥, qrag wFET g1, GO 77 G A=
Afas atéf fawg o, Se@las gl ar
e T &r 9ers adr o7 £ ugaraat

- qrySfaEt wifm i, g g [,

WAL it TT gWIT, 3w Forqfea
ARE @Y, F gualsy giv, g9 gulza -
HSET QIR FAAET T 4T e
AR | qUW T ag 92 & i &y FTA9-
for ST R § I37 o, @R ST T
®FL 23 %7 w1 %, T IS Hifa-
& § A1 X agy wifea gfazr & waaET
IET € f# At H §3 @ Fea gr
WERT | S5 T 1 fwarT & & graeg
2, TUY T AT HAGT & WIS wEA E, A
I faarft & F1E g99 &, 7fwa oo
HEHIRT GHTSETE F1 A [T F qG ¥
gfrewr at gg & 1 & gaar Al T g g
for smfg 3w 3w F a7 g, T AT
QAT AT [AG [AY §H WAT ATH
FTT |

& AW FgAT Arga § (& g
T T g TG AR AT AT N
q 3H waF # agT AW faq7 F7 I3
faar | ¥ g61E F §07 agAT A g w
IS HTET FT AT 1 AT g3
gaar s faeard dfen siagae
WE® T E | To SIARTAIT AEE F IIN
T F T | Fo TAETATH WEE F
To TFo wATe H FT qRW FT § THAT
9T W | GT FT G gHer &1
g fear 1 gaeng s e gy
7 fa2el 7 g9 F1 o TAETATT 7S
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FY IMETEY Afa ¥ § v feav § 1 3@
# a R Fg &1 § fo Wik &Y #+g-
frez qret fomd Safasrd = o
Tea & SRR ER o SEEHANT
ATE F GASIT 7 FT AHGT ATAT, gHET
TATEAE | 58, G FHF g7
g ITRT AW AT | FARQL AT ST
=S, T FHHG G | ST TET IAL-
ferT< =TT 5T 3T & W e S s
gf=w ey, @ s @as, sfea
=BT, T 2 | Ff= T8,
TgEaUT TR T, /A AqwW,
Faermfa faard 331 ® a8 & 3Ty
Frpfee qret #1 S AWTET & IEHT AT
¥g Aifse, ..

St wgET e o greiAtRar
AT FF g Av

&t TATTTUO : gHd {0 H7adT
T Y SrEq AGY & 1 7% Ifez G
TN o w7 Ifg g ar I ey
& wag ¥ @ ww N E | Ffww otz el
¥ g7 yfgnar a r 9w AT T A F6
FEAT 78T & 1l 1 fa<rey T=AT § e
R fra st g 1 Haar g %
a1 gfg faeT g8 & ™A1 B A
AR g M T 399wy gQ &, Suar
JHF THF § Gy JQ § et wframrian
FI THF AT §, 7€ Ia¥ € AR agr
IR G FIfaHT T 991 ALH T A1
FERL T R IFNH @1 aie faae
¥ &Y gmFIIAr AUgar or afew &
FqA FET 9T T g @ § e o
oY W W AN ¥ g § WY
FEA & a8 we s fog faduedy & 1 &
A AT s gg a7 Fwgwa g 5
FEHR H TATR IEeET g
A IFY do WA ATA ABE  qEST
™ ¥ gAATRT AT, W, O
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A TN A 19, F A w1 gar g
for furer & st @y wifer g€, o g,
I FI AT AT AT TR &, gH
SN 9§ | arerET & qrR gl furer
A G | HIT AT FrAar g fF o dro
FIGTAT FHR G T ) IAF Gy
Freit faamdis § sy staR Sifgn 7
a7 gME gaarn fF oagh <oy
FT GRAT § @@f 9X SHERN 4%
qreqHET  FT GEAT g1 gETd
sor g7 5 AR Sum oEr s o
Tgi TVITITET FT @A FT a1 g al
I T AL WG H AW A 9IG
#F @R K gH AN FRT (F
famr oS i A9 ggt SRS #T
FIEAT FA | 7T =T TR SR
st dlo Yo FETAT FRT Tg FTH TEI
g far 1 fex sgm Aifasr ware
WL dYo o FAT H1 FgAT faqw
R a8 TaT9 Go SETETATT AgE &
FTr FIAMI A fe@@Em | 93 7@
TwET fF gmafiaea ®d ) o
AWTET BT 5qE0 Fgad W FEHT F
g gw 4 gfaw fFam S ooy &y
TFA T ST F AW F AR Fo FATEL
AT AE 7 TEA AT AT I F7 a2
JHH! HIT oo A 977 T Q@I &
FifF AR § a1 3o Iwd
A 41, O TRH @aaar auw
FI 39 I F T O, W TW F =T
g7 @H goATadrg | =an
90 T de & | I9X UF qadr
T A g g | X uw F U
L) M ar ag g
i H a3 SeEr #5i SE §1 a8
T 7 @ g a1 Tl weE
qTed, § Ug At § fF W S Aeg}
feg fa0e FoR FEA W iR
el HTET F 9 § R 9% § S
fraa<or gt aTEe | F® T AR
ATEE T AW F A AWG § ! AR
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EURIECIREL | ‘

7 M A A W A A oA
FY F 4T AR Mo AMfgar &1 &, =
FamgfFamamg ) A g
§a1 FAT & | SRS ER ST AT AR
et g et | fom e geata
g At g agem a0 fam e
I gwfa gz & J@r g 1 ar
JIT-TETAT GIRT FY TS SHAT F qF
uFfaa &7 97 T 9N FA-H@E],
FETLE A & W& L F A A
wifers AT & | S @Er Al |
sfas § & @ G F@ €, AW
I ag AT T T & | AAGL ST
R G0 FAT & I qeq FT wierwHaw
fgrar  goiofe o9 g% ¥ w9 F
I AT § WX AEE T IAT &Y AL
a1 g fr ag @ F frar @ iR g
for fee aoglr 5@ F fou smaEe
F O | TR GHTT GHISEATE T
qt #ft a7 wee A T e
ST § gRR @Y J-—zaw1 B
SET 1945 & F WET AT FATA
42 ¥ @ T—37% fau  ¥o %
ST QO FA T fow w19 A7 ag
#§ oawgdl #1 AMfEFAT gF fam
ST

§ argar g f F a8 & fomd
f IAFL-AIT § 1 A9gL FW FT W
§ W SuE #X W, S oA
927 ¥ § a8 g1 AFAl A 36%F H1few
9 | SEET SR & amad § o
wfasr g& g, faawor & st Sy
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g @ i fafmm § S 399 @™
g | T S FTT AT FIEH AT
FIT ST @ & SUN U JIeAT § 7
SR IZ STAEAT AE g A ;L F
A FT WAT W A7 AT T AT
FIA A goge feq a0t g
FAA ATEFAS H GAT gET § SEE
Fr FW AT AT 1 SEY FN
IY AT AGT & ) T FIEHIC H
A QAT FfEAT FHET AT &Y VAT ar
Iga fau o ¥/ § g uw W
FW, TF A8 faur &4 ag F wAgd
§ oArar A AR qOg I AT A
qHT AT T34 % F9 TF @ § T
¥ wifesar gx faoum, faa<or o
wegdd &1 fgemr @|r g a1 gEwl
g | T JET 9|l & @d gl
ST ST AT ATNE TE FAA FL
g fF at 3w F Avgd "I ST
FEHAR A S 79 aF AT T A T
FIEAT § WY 0 g1 36AQ gH ITHT
w fagus 1 @ifvg qaga 3 @ §
AT gAEEF AT T @ g WK
ug Agd & fF wa oft WX @y Aee
v 7 fF 99 a9 f@r a5 FER
¥ wagd & faq #1E F9E a@r @
K o7 Wad A1 AR TR F99
AT A A I gET FET E ST
FHIY FX U GHEY FH F 919
Tg 9T WA AT SATRT Hel g1 | °E
WIH qEl AT a1 IAW qrgarfear
ey g oar agr 1 afem few T §
FTAT ARA § fF oS Fowew araA
FET AT AT FX 27 § WoIg T FHEAT FT
qHTETE AET gRT | 39% fay Aifaw
qfiads # wEvaFAT § 1 FHERIT
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SHRI MAHI' OSH PURAKAYAS-
THA: Mr. Der ity Chairman, I wel-
come the intro luction of this Bill.
Of course it is a sheer formality that
labour laws el acted by the Central
Government ar: extended to Jammu
and Kashmir. It is surprising that
even after twe ity-three years of in-
dependence, th:re was a State where
no labour law: were applicable. I
know there are shortcomings in these
labour laws. lTany of these labour
laws were ena ted in pre-indepen-
dence days dur:ng the British regime.
Even laws enacted in independent
India do not raflect the present-day
policy of the government, namely,
building up a socialist society in
India. As a trale unionist of 30 years
standing, Shri !{iren Ghosh spoke, 1
am also a trad: wunionist of thirty
years standing. Sir, from my practi-
cal experience, [ can say that all
these labour laws are enacted in such
a way that these laws do not fully
protect and urhold the interests of
the workers. It the long list of laws,
I find mention of many laws which
have to be extinded to Jammu and
Kashmir. The number of industrial
labour there ar¢ very few. But there
are agriculiural workers also. I do
not know what will be the total num-
ber of those wcrkers,

[TaE VicE-CHURMAN (SHRI TRILOKI
SinGH) in the (’hair.]

Sir, there is the Minimum Wages
Act, 1948. This Minimum Wages Act
is applicable to agricultural workers.
But in a very few States the mini-
mum wages for the agricultural wor-
kers have Dbee: fixed. When the
Minimum Wages Act was enacted, it
was stated that within the First Five
Year Plan peri:d, the Act would be
extended to co -er all sectors of in-
dustry and tha during the Second
Plan period tle Minimum wages
would be raised to the level of fair
wages and th:t in the subsequent
Plan periods, that wage will be rais-
ed to a living wnge. Sir, this remains
a dream. The minimum wages that
the workers get do not cover even the
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minimum needs, The Fifteenth Indian
Labour Conference, therefore, recom-
mended unanimously with the appro-
val of the Government representa-
tives present there, minimum, need-
based minimum, wages for workers
in different industries and that has
remained there only. That is why I
say that the laws are there, but there
is no implementation of laws. The
laws have their shortcomings. But
even with these shortcomings, if these
were implemented properly, then these
could go a long way to serve the in-
terests of the workers,

There is the Industrial Disputes
Act. It was enacted in 1947. There-
after, so many years have gone by
and the Government has not thought
it fit to replace that law. From my
practical experience I have found that
this Industrial Disputes Act is eating
into the vitals of the Indian trade-
union movement. This Industrial
Disputes Act, with its compulsory ad-
judication, has converted all industrial
rction into industrial litigation and
litigation continues for years after-
wards. I have experience of a case
in which ten thousand workers in
my State of Assam were retrenched
in 1952 and they had to fight this case
up to the Supreme Court and in 1966,
after fourteen years, the verdict was
given. The workers subsisted on
their minimum wages for fourteen
yvears to fight a battle against them.
That is why I say that these labour
laws are not working in the interest
of the workers.

Mr. Vice-Chairman, Sir, a strike is
going on in a cement factory in Chit-
tor, Rajasthan, for the last thirty-
four days. The mine concerned is in
the Central sphere and the Minister
of State for Labour is present here,
May I know what steps the Govern-
ment has taken to bring to an end the
strike? Though out of the 512 wor-
kers 508 workers have joined, the
strike is continuing peacefully for the
last thirty-four days. But labour is
under the Central Government sphere
and law and order comes under the
State sphere. So, though that strike
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is peaceful, the State Government
has employed police against the wor-
kers.

SHRI KALYAN ROY (West Ben-

gal): Which State Government?

SHRI MAHITOSH PURAKAYAS-
THA: The Rajasthan Government. Sir,
we are against the employment of
police in industrial disputes. We cri-
ticised the United Front Regime 1n
West Bengal. But, for one thing at
least 1 have praise for the TUnited
Front Regime....

SHRI CHITTA
Bengal): Thank you.

SHRI MAHITOSH PURAKAYAS-
THA: They resented this intervention
by police in industrial disputes and
they kept the police off from the in-
dustrial disputes.

BASU (West

Mr. Vice-Chairman, Sir, the other
day we discussed in this House the
strike in the ‘Basumati’ newspaper.
A Bengal daily in Calcutta has
been closed since 16th Novem-
ber last. We brought this matter
to the Government of India’s
notice. But the Government of India
is sitting as a helpless spectator....

AN HON. MEMBER: It is
of Mr. A. K. Sen,

SHRI MAHITOSH PURAKAYAS-
THA: But these laws are not encugh
to come to the rescue of workers. Mr.
A. K. Sen knows this. He is an able
lawyer. That is why he is sitting
tight on this matter,

kbecause

SHRI KALYAN ROY: His suns are
circulating syclostyled things on his
behalf,

SHRI MAHITOSH PURAXAYAS-
THA: Of course. His sons are circu-
lating some leaflets to Members of
Parliament, giving a distorted sort of
story. That is true.

That brings me to the Trade Unions
Act. The Trade Unions Act was en-
acted in 1926. It was amended in
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1947, There was a provision for com-
pulsory recognition of Unions. That
provision has never been brought in-
to force, If that provision was
brought into force, if compulsory re-
¢ognition of trade unions was made,
then it would have gone a long way
in eliminating many disputes in many
industrial fields.

One of the main effects of this today
is that trade union is divided into so
many unions, each union owing alie-
giance to one political party. If this
compulsory recognition of unions was
made, and if employers were asked to
recognize only one union in industry,
which represents the majority 6f the
workers, then many of the disputes
would be settled at the table.

Now, there is a provision for con-
ciliation in the Industrial Disputes
Act. The other day, in connection
with the dispute over ‘Basumati’, the
Minister stated that the West Bengal
Labour Commissioner convened a
conciliation meeting but the empio-
yers’ representatives did not turn up,
because there is no provision in this
Act which can compel these emplo-
yers to attend these conciliation meet-
ings. And without that compulsion
provision, these conciliation meeiings
always failed. That is why, Mr. Vice-
Chairman, though I welcome these
laws, I want that these laws should
be properly implemented. So I would
again urge upon the Labour Minister
to see that the labour laws which
have heen enacted do not remain on
paper and they are revised in such a
way that they conform to the needs
of the present day and cornform to the
present ideal of the Congress Party
which stands for building vp a demo-
cratic socialist society in this country
so that these labourers get their due
part, their due share, in the family
of our country,

There was a talk of the worxzers’
participation in the management. It
has remained on paper for the last
few years. We hear “ow that the



173 Cent-al Labour Laws

workers will e allowed to participate
in the mana:ement of the industry.
But no conc ete steps have been
taken to give scope to the workers to
participate in the management vf the
industries, 1 the workers are allow-
ed to particijiate in the management
of the indus ry, many of the indus-
trial disputes which are occurring to-
day will not »ceur.

Mr. Vice-C hairman, Sir, I won’t
take a long ime. With these words
I support the Bill and I would urge
upon the Lal our Minister once again
to see that tl ese labour laws are im-
blemented in their true spirit,

SHRI U. K. LAKSHMANA GOWDA
‘(Myscre): Mr Vice-Chairman, this is
not the first 1:me that this House de-
bates on th¢ extension of Central
laws to the State of Jammu and Kash-
mir. Time ind again such exten-
sions are sout ht to be brought in and
then the subj:ct comes up before the
Parliament. t is really difficult to
understand why after so many years
of independence and accession of
Kashmir to It dia we have to continue
to have speci 1 Acts for extension of
any of the laws enacted by the Cen-
tral Governm nt to the State of Kash-
mir, Many sjeakers who have pre-
ceded me hav: spoken about the neces-
sity of havii g fo find measures by
which all the Central laws which are
applicable to the different States of
India will be automatically applicable
to Kashmir. In this connection 1
would suppo ‘'t the other gentlemen
who have sa d that the impediments
under article 370 of the Constitution
and application of the Jammu and
Kashmir Orde | 1954 should be remov-
ed and hereafter we should be in a
position to s:y that as Kashmir is a
State of Indi: all the laws applicable
to the differe 1t States of India should
be applicable to Kashmir. From this
point of view I welcome this Bill. It
has been sta ed in the Statement of
Objects and 1leasons that even though
Kashmir did iiave a set of labour laws,
they were not sufficient to fulfil the ‘
requirements of a growing State. We !

know that K: shmlir is industrially very
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backward but it is trying to indus-
trialise itself and so in order to see that
the working class of that State are
benefited by social and labour laws,
this extension of the 19 Central Sta-
tutes to Kashmir is being sought but
at the same time do not know to what
extent this will help either the work-
ing class or the industries in Kashmir.
Many of the trade union leaders have
spoken complaining about the lack of
implementation of the existing laws
in the other States of the country. If
that is the case, simply a mere ex-
tension of these labour laws may only
give a psychological satisfaction and
may not go far enough to find justice
tfo both the werking class and the in-
dustry or the employers who are con-
nected with the various-esteblishments
in Kashmir. It is very pertinent here
to refer to what Shri Kalyan Roy
spoke when he gave some concrete ex-
ambples of delays and very sordid im-
plementation of some of the provi-
sions of the labour enactments which
are in existence for a long time in
this country. It was really surprised
to hear his quotation that under the
Employees’ Provident Fund Act. which
is applicable to many industries in this
country, including the plantation in-
dustry with which 1 am quite familiar
the coal industry has accumulated en-
ormous arrears for years. Now I
would like to say for my personal ex-
perience that I know of a good many
industries where we have never come
across any case of such huge arrears
being built up, and it was really a
surprising thing to hear from Mr.
Kalyan Roy—he being connected with
the coal mining industry I have to
reply on whatever he has said; He
has quoted certain parliament replies
and extracts—showing that there have
been huge arrears i the coal mining
industry. This is a case of neglect ot
implementation of the existing Acts,
on Privident Fund. I should say that
is a case of discrimination. In many
of the establishments of other indus-
tries the preivdent fund is regularly
collected and even very small arreax:s
are not allowed to build up and if
there are arrears, pena] action is taken
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against such establishments. I really
cannot understand how the coal min-
ing industry, which employs nearly
200,000 workers, is allowed to build
up arrears of provident fund collections
to the extent of six or seven crores
of rupees, according to the figures
quoted here. This is a strange thing
and I would like to stress here {hat
this matter should be gone into and
Government must take suitable action
and see that such lapses do not repeat
1themselves. Thiz will be showing a
great discrimination against other in-
dustries, which have been very prompt
in implementing the provisions of Pro-
vident Fund Act and paying their con-
tributions regularly.

Then, Sir, so far as the application
of the labour laws is concerned, I
would like to put forth my own views.
Sir, in this country we find a plethora
of labour laws. Day after day new
labour laws are enacted; many of them
ill-conceived, and this is only to pro-
vide psychological satisfaction to the
-workers and their trade union repre-
- :ntatives. And the Trade Union lea-
Jers without considering the worth
angd details of such legislations or how
they are going to be implemented,
immediately extend their support and
welcome them. And this welcome
lasts only for a while, when the law is
being enacted. Then, when the ques-
tion of impementation comes, it is a
different picture and there is a show-
down leading to industrial unrest and
indiscipline. I would like to ask my
trade union friends here what they
have done about these things. Now
you take for example the recognition
of trade unions. Under the Trade
Unions Act any seven workers in any
establishment can ask for -ecognilion
of a trade union. Now, when many
such trade unions are recognised, it
will lead to an unending series of
inter-union disputes and conflicts
which we frequently come accross in
every industry, particularly in the
State, from where Mr, Chitta Basu
and Mr. Kalyan Roy come, and which

[ RAJYA SABHA ]

(Extension to Jummu 176
and Kashmir) Bill,
1970

have resulted in an unending spate of
violence indulged in that State.

SHRI KALYAN ROY: Non-payment
of weekly wages and salaries is also
violence. Naxalism may kill one man,
but when you deny due wages to, say,
10,000 workers, 50,000 people includ-
ing them and their family members
are put to starvation. Is it not vio-
lence that people should die of starva-
tion in the factories because of .heer
non-payment of the due wages to the
workers? That is also violence. He
only talks of visible violence. What
about invisible underground violence?
That is also wviolence,

SHRI U. K. LAKSHMANA GOWDA:
Violence is violence whether it is
visible or invisible,

SHRI KALYAN ROY: Are you go-
ing to admire the employers for this?
What right have they to deny the wor-
kers the due wages?

SHRI U. K. LAKSHMANA GOWDA:;
I never said any such thing. It is
not the responsibility of the workers
alone but it is the responsibility of
the Trade union leaders and the move-
ment as a whole to see that such
things do not happen. Now, Sir, the
criteria for recognition of trade unions
by secret ballot and also the recogni-
tion of one union for one industry,
which have all along been accepted
by the employers, and many Trade
unions. Why then the Trade union
movement in this country is not pres-
sing for that? ‘It is because you find
that, if that comes in, (Interruptions)
many of you people will not be in a
position to strengthen your political
creed. So-you please apply your
mind for that also. It is no use saying
tnat all the Iabour enactments in this
country are loaded against the wor-
kers. Some of them might not go far
enough. I do agree but the difficulty
comes in implementing them, and
major part of the blame for that
should be taken by the trade union
representatives themselves. Sir, so I
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would like to s iggest here that one of
the biggest cau .es of industrial unrest
in this country is inter-union rivalry
and I hope the Government wil] take
an early decisin about going in for
recognition of «ne wunion for one
industry . . .

SHRI CHITTA BASU. And secret
ballot.

wacd
SHRI U. K. LAKSHMANA
GOWDA: ....tased on secret ballot.

I certainly supjort that view.

Then there are many enactments
and by the time they have had a few
years of trial theoy are proposed to be
amended and that again is ‘eading to
difficulties. One such example is my
friend, Mr. Chit:a Basu’s amendment
of the Bonus Act to raise the minimum
bonus from fou' to eight per cent.
Bonus was one f the biggest factors
in bringing aboit industrial unrest in
thig country. Personally I am against
any bonus. I ar: prepared to support
revision of wage+s in a proper manner
and do away oice for all with this
sort of industriz! unrest which crops
up year after ~-ear because of this
bonus. After s¢ many years of deli-
beration the Boni s Act has been evol-
ved and it has hwrdly worked for two
or three years ard by then an amend-
ment is proposel. And the Govern-
ment in order to ,lease the trade unicn
representatives ir imediately agree that
they will send it :0 a Select Commitee
because they do not want to fake the
responsibility, They do not have the
courage to say, 1't us try it out for a
few more years. This Bonus Act
is not applied to the public sector in-
dustry. You ywil have to apply it
first to the publii sector industry and
then g~» how it v orks before you con-
sider amending it further. You should
not just rush thit gs and say that even
if a concern doe: not make any pro-
fit it must give : minimum bonus of
eight per cent. 1 certainly agree for
an amendment: if you want to remove
the ceiling for t! e bonus along with
the minimum. t there are higher
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profits then let people who are pre-
paregd to pay over the ceiling of 20 per
cent bonus let it be paid. But not
when an establishment makes a loss.

Then there should be no minimam.
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THE MINISTER ‘OF STATE IN THE.
DEPARTMENT OF PARLIAMENT-
TARY AFFAIRS (SHR] oM
MEHTA): How all this relevant?

SHRJI U. K. LAKSHMANA GOWDA:
This very Bonus Act is being extended
to your State Mr. Mehta and so [ am
very pertinent in speaking about the
Bonus Act here.

Now I would like to say something.
about industrial growth. If you ham-
per the industrial growth in this coun-
try neither the workers nor the em-
ployer, nor the country will be able
to get anything. We have to be a
little slow in legislating in such mat-~
ters. We will have to have well-con~
ceived laws and implement them
properly and then whatever changes
are required can be brought about. It
is something like saying, have a divi-
sion of all the assets in the entire
country among the people in order to
bring in a socialist society., What will
happen then you will only be distri-
buting poverty; you are not going to
distribute anything other than that.
You will have to build up the eco-
nomy of the country and produce
assets before you can think of distri-
buting. (Interruptions) 1 am not op-
posed to your ceiling laws; I am not
opposed to your labour lawg if they
are reasonable. I am only showing
you the difficulties and the defects in
them and how in your enthusiasm you
rush ahead, and now after so many
years you yourself complain as trade
union leaders that the implementation
i35 bad. Why don’t you see that imple-
mentation is done properly? Why
put the blame on the employers for
everyihing? ‘Whenever “any thing
misfires you say it is the omployers
who are responsible. If you yourselves
cannot do anything you say nationa-
lise. All right nationalise but in the-
nationalised industries has the labour
shown its commitment to socialism?
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"Why are there so many strikes in all
.the nationalized undertakings?

SHRI CHITTA BASU; In the pri-
wate sector .

SHRI U. K. LAKSHMANA GOWDA:
“¥You forget about the private sector
.In the public sector where your own
-workers are there and whers your
©own socialist laws are working there
is continuous industrial unrest. As
trade union leaders why have vou not
done your duty in seeing that produc-
tion increases and in seeing that the
public sector undertakings comes up
to high level of production in this
country? I am for public sector
undertakings; I have supported it and
I have also supported the nationalisa-
-fion of certain sectors, like key indus-
tries. Have I not done it? But I
would like them to function properly,
My point is that you cannot escape by
saying that all the labour laws are
Jozded against the workers and it is
‘because of the employers that stagna-
tion is taking place in the country. We
have accepted mixed economy in this
country, and that we will have both
-private and public sector.

SHRI CHITTA BASU: That is the
greatest mistake.

SHRI U. K. LAKSHMANA GOWDA:
May be, that may be your view but
-we have accepted mixed economy and
I think the Government in power
has also accepted mixed economy for
this country. To that extent it is
very necessary that whatever lawg
fhave been passed should be imple-
mented properly. But when the laws
are being enacted they must be enact-
ed carefully and should not be hastily
rushed through.

THE VICE-CHAIRMAN (SHRI TRI-
LOKI SINGH): Before the Chair calls
ubon any other hon. Menber to take
part, I would like to say ihat we have
already exceeded the time allotted for
the consideration of thiy Bill. T would
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therefore, request hon Members to
be as brief as possible and help the
Chair in having the consideration of
the Bill closed as early as possible.

The hon. Member, Mr. Appan,

SHRI G. A APPAN: Mr. Vice-
Chairman, Sir, Bills come now and
then for the extension of the Central
labour laws to Jammu and Kashmir.
It is my personal view that all labour
laws should be only Central and the
implementation part should be given
to the State, No doubt there may be
amendments or rules depending upon
the ex.zencies of the State, the indus-
try and things like that. In any in-
dustry, business, trade or commercs
thres sectors are always represented.
Capital is there, labour is there and
also the Government, All these peo-
ple serve whom? They serve the
consumers. I do not think in any
conference or g-oup discussions the
consumers are taken into corzideration.
Without the consumer. what is the use
of your production? Hoy can you
exist? The case of the poor corsumer
is simply ignored. That ig what I
said in my first speech. Fortunately
the hon. Prime Minister was able to
catch my viewpoint, this one particular
point, and it is her desire and it is the
desiras of some honest Ministers to give
some chance to represent the case of
the consumer in all the activities, trade
unions, concillation negotiation and
things like that. Who can denv the
fact that Jammu and Kashmir belong
to India? 1 was really wondering,
over since I came here, as to why
there is a provision in the Constitution
exempting Jammu and Kashmir from
a number of provisions. Every time
you come forward saying that this will

extend to Jammu and Kashmir. I do
not know about others, but labeur
legislation is a ‘must’ everywhere.

When there was no private property,
when there wag sufficient land and
wealth to fall back upon, there was
no dispute or rivalry between beople,
but when wealth, capita and land be-
came scarce. people began to compete
for them. Competition is the root
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cause of all this rivalry and the fac-
tors of prodiiétion, viz, land, labour,
wealth and entrepteneurship have
been, of late, accepted. The consumer
is still to be accepted. I would re-
duest the hcn, Labour Minister and
the Governm nt of India to take this
one point inb: consideration. At least
from now on in every activity of the
State, there s would be the fourth part,
the consumer The tripartite system
Has been wotking all this 1ime. Now,
the fourth pzrt also should be repre-
sented in eve y thing. The extension
of Central lal our laws to the State of
Jammu and K ashmir covers about six-
teen laws. Eery law has its own
implications. According to me labour
laws and legislations also had bteen
impemented « r promulgated in India
due to a lot f coercion, of course.
Labour shouli have their say, should
have a conte ited life. Unless the
1abour and th: employees are content-
ed, we cannot expect fram them good
work. It is th duty of the capitalists
and the entergreneurs to see that their
work, profit, 1roduction, ete, does not
suffer on account of the dissatisfac-
tion among tle labourers. It should
e done in an honest way, honourable
way, not out f greed, glut, coercion,
work-to-rule, gheraos, strikes and
things like tht. Sometime back a
great internat pnal philosopher wrote
to Mahatma (randhi what should be
the aftitude of labour regarding their
rights. Mahatr a Gandhi had written:
Tt is your dut- to do your work and
your rights ¥ il follow as the day
follows the nizht and the night the
day. Can an)body prevent it? Neo.
€. when the 1 bour is able to do good
a‘n,d satisfactor - work, I do not think
any employer 1sill try to do any harn:l.
“here are som: People no doubt, it is
agreed, some g attonous capitalists an.d
unrealistic cagitalists and unreali§txc
entrepreneurs, businesémen and in-
dustrialists, but for those people labour
jawg are there. They are necessary.
But I really wonder why there should
pé all these anigsehievous, malicious
paraphernalia 5f too many workers
unions, trade unions, and so on. I
entirely agree 1'ith some of my fitends
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who propagate for one trade union
for every industry, business or com-
therée. In those days, we had the
guilds; they were doing very nicely.
Of late we see Communist labour
union, Congress labour union, Con-
gress Opposition labour union, Swa-
tantra labour union....(Interruption)
Whatever it is, we have our labour
union. I do not encourage that labour
union should be politicaly motivated.
Labour should be able to manage their
own organisations and unions them-
selves. No outsider should enter into
the labour union just for the sake of
one’s own, self-aggrandizement or pro-
fit, as many of the white-~collared peo-
ple are trying to be parasites of the
poor beople. There should be mixed
economy and at the same time there
shou'd be competition. I do not agree
here that all industry and business
should be nationalised. Of course we
have seen how our nationalised indus-
tries fare. Let them not be a drain
of the resources of the poor. (Inter-
ruption) I am speaking in the national
interest, not about party interest. This
should be the true philosophy of the
nation. This should be the true phi-
losophy of the politicians. It is said
that the last resort for a scoundrel is
politics. Let us not be politicians, but
Tet us be all statesmen. We should be
statesmen but not politicians. “Poli-
tician” is a very bad name. This is
my owp personal opinion.

182

SHRI CHITTA BASU: Then you are
the guardian of scoundrels.

SHRI G. A APPAN: I agree with
some of the people that if there is
workers’ participation in management,
much of this malaise will not happen.
Workers want bonus, they want allow-
ances, they want many other things.
I say plough the bonus, plough the
deferrqd Ppaymeny into the capital.
I each worker has at least a share of
Rs 10 in industry or business, I do not
think he will enter into these nefari-
ous activities. because out of thosz ten
rupees, he would get a return of one
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or two rupees. They will not like to
suffer. But when the capital comes
from the public exchequer, when the
capital comes from the capitalists like
my other friends, the other people be-
gin to instigate them against others.
There can be no labour without capi-
tal or there can be no labourer with-
out capalist. And all these people will
have to sail together in the interests
of the economy.

About need-based wage and mini-
mum wage, some people have Dbeen
telling us that a minimum wage is
necessary and it is a must, But what
is the minimum wage they are
clamouring for? Rs. 300 or Rs. 250.
But what about the millions of people
unemployed and underemployed and
those who have nothing to fall back
upon, without food, clothing or
shelter, those people who are the
children of this motherland, India, and
who are the subjects of the Indian
Government to which most of us be-
long? Should we not feel that a person
who has no bread should at least be
given something to fall back upon
rather than giving a person Rs. 10,000
or Rs. 20,000 and bloat his own income
as we are paying to the pilots and to
some other people in privileged occu-
pations who are well organised and
who are capable of exerting all kinds
of coercion, undue duress and things
like that. And then, Sir, the Minister
should be a little ‘more cautious in see-
ing that these laws are not misused
either by the capitalists or by the
labourers to the detriment of the in-
terersts of the consumers, which is
the bottle-neck in productive activity
and creation of wealth, goods and ser-
vices.

SHRI GULAM NABI UNTOO
(Jammu and XKashmir): Mr. Vice-
Chairman, Sir, I take it as my privi-
lege and pleasure to welcome this
scheme of applying these welfare laws
to the State of Jammu and Kashmir.
The people of the State of Jammu and
Kashmir, ever since the commence-
ment of the Constitution, have been
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always rushing to the Central Parlia-
ment, while framing the laws, for the
extension of such laws to them, which
laws really appear to us to be for the
welfare of the people. It is not a new:
thing that we ask for such laws. But
we have a history behind it and the:
history is that during the fight for in-
dependence, when our peobPle were
fighting against the autocratic rulers,
when we joined the freedom struggle:
that was going on in the rest of the
country, the pattern of the fight was
almost similar its approach was secu-
lar, the method that we applied was
fight for democracy, and the goal that
we had put before us was socialism. It
is in this background, under this con-
text, that when the partition took
place, the people of my State chose
to accede to this part of the Dominion
of India, as then called. The reason
was that our tradition and culture and
history were alike; both Muslims and
Hindus, irrespective of their faith,
have the same problems, have the
same goal to achieve. It was under
this context that we went into the
lap of great India. While welcoming
this Bill. Sir, I am sorry I am not able
to present any labour case as some of
my colleages have done in respect aof
their States. I have no case to present
saying that. this is the lahour problem
there or this wage or norm is not
suited to us. The reason is, as has
been observed by the Planning Com-
mission, Kashmir is the most back-
ward State of the Union of India. Mo
industry as such is there. The Hcuse
will note with distress that the Cen-
tral Government has been apathetic
in ensouraging either the private sec-
tor or to take it upon itself the ques-
tion of starting any industry, small or
big, just to- boost the economy of the
State. Sir, in this background I will
speak a few words on the controver-
sial topic thai was touched by various
speakers.
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Sir, I heard one of the speakers re-
gretting that we have to seek the ex-
tension of the laws to the State of
Jammu nad Kashmir. I appreciate.
He is correct. But then one Iails to
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understand tke real history which has
assumed the shape of article 370. I
would submit that it is not an accident,
it is not an event. Rather it is not a
gift of the Co wtituent assembly, but it
was a culmin .tion of historical forces
that have been working there for the
last hundred years or so which took
the shape of :rticle 370 while the fra-
mers of the C nstitution were framing
the Constitut on, The hon’ble Mem-
‘ber feels that rhere should no more be
extension of 1:ws but the laws passed
by Parliamen must become the laws
for that land also. I wish that day
should come, But how soon will it
come and when will it come. That day
will come wien you have removed
all economige, inaterial, social and edu-
cational disp:rities that prevail at
present between the people of the
State and th: rest of the country,
-when you ha'e removed the barriers
-of inequality. Then this barrier creat-
‘ed by article 370 would automatically
go. But presently if you apply the
law framed here in Parliament auto-
matically to the State of Jammu and
"Kashmir. that would not be a demo-
cratic way of ruling the country. It
you want that article to go, you have
to try to raise the social, material,
-educational level of the people so that
‘the people the ‘e start feeling that this
article 370 wo' ks as a barrier in their
progress. But this is not going to
‘happen so lon; as there are Ahmeda-
bads and Bhiw andis elsewhere. These
events make the people there, the
Muslims, the majority there, awfully
shocked angd f ightened. Whether the
hon’ble Memb rs like it or not but
any human bring can see that when
such nastv ev:nts take place outside
the State the pople there get frighten-
ed. On that “ront also you have to
fight that no such obnoxious events
take place in tlie country. Then alone
the day will *ome when the people
of the State w |1 come forward with a
petition to remnve the articl» in ques-
tion because i* would no more he to
their advantag». because it works as
an impediment to their wvrogress,
And how will it be done? It iz for
the Governmet t of India for the Par-
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liament of India, for the people of
India, to always try to look towards
the most backward State of the coun-
try and see that the people of that
State are raised socially, economically
and educationally and that emotional-
ly they do not feel at all hampered.
It is then alone that the proper atmos-
phere will develop and this irritation,
which is really a constitutional irri-
tation, will itself go. Thank you.

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal). Mr Vice-Chair-
man, I support this Bill not because
of its merits, but because I think arti-
cle 370 of the Constitution is an ana-
chronism in our present political
structure. 1 was very attentively lis-
tening to Mr. Untoo, as he comes from
the State to which these labour laws
are going to be extended. I appreciate
the sentiments and spirit expressed by
him, that it is the people of Kashmir
who want that this provision of the
Constitution should be removed, that
they want objective conditions to be
created in the country so that they
would feel that there is no necessity
for keeping article 370 in the fext of
the Indian Constitution. But Sir, it is
also a fact that much time has passed
since the implementation of this Con-
stitution and that objective zonditions
are definitely being created within the
country. Undoubtedly, there are inci-
Adents of Ahmedabad or Bhiwandi.
But at the same time, there are other
instances where the two communities
are living side by side and, forgetling
their communal interests, are fighting
against the reactionaries and vested
interersts. There are instances which
show that the working class people,
whether thev are Muslims or Hindus
are fighting together against the vest-
ed interests. Therefore. this should
not stand in the way of our removing
this article from the text of the Con-
stitution.
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Mr. Vice-Chairman, while T was lis-
tening to the speeches of some of the
hon. Members, T thought that even
they themselves have doubts whether
Kashmir is an integral part of India.
One of the hon. Members was saying
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here that if the labour laws do not
render any service to the people of
Kashmir, 1f they do not render any
service to the workers of Kashmir, the
people of Kashmir will becoma anti-
Indian. I fail to understand the rea-
son and logic behind this argument.
If the labour laws fail to render ser-
vice to the working class people of
Kashmir, they may be anti-Mr. Bhag-
wat Jha Azad, who is bringing for-
ward this lezislation, they may be
anti-management or they may be anti-
Government. But why should they
be anti-Indian? Perhaps we are think-
ing that only we are Indians and the
people of Kashmir are not Indians.
Perhaps we are thinking that they are
not part of India. But, Sir, 1 can
assure this House that they are as good
Indians as we are, that they are
ag good Indians as the people belong-
ing to the other parts of India. There-
fore, the question is not whether these
laws will render any benefit to them
and whether they will be anti-Indian
on the merits of this Bill or not; that
is not the question. Another Member
made some observations which may go
in favour of our neighbouring couniry
which is propagating against India on
the issue of Kashmir. It has been
pointed out herq that there is mno
legal Government, no popularly elected
Government in Kashmir. The Pakis-
tani press and the vested interests in
Pakistan can very well quote the
speech of that hon. Member and say,
“The Government of India is claiming
that Kashmir is an integral part of
India and that the administration in
Kashmir Order, 1954 should be remov-
ernment, chosen by the people of
Kashmir. This argument of the Gov-
ernment of India is nothing but a hoax.
See, here is a statement of an hon.
Member who made this observation on
the floor of the Rajya Sabha.” There-
fore, we should be cautious while
making our obgervations on it, I have
already pointed out that Kashmir is an
intergral part of India. Therefore,
we have to judge now whether the
laws which are going to be extended
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to Kashmir will render any benefit to
them or not. It has been pointed out
by various Members on the floor of
the House that the labour Iaws
should be thoroughly revised. Scme
of these labour laws were enacted in
1948, some of them were enacted in
1949 . . . ’

SHRI CHITTA BASU: Some in 1922
also.

SHRI PRANAB KUMAR MUKHER-
JEE: Yes, some of them we were en-
acted in 1922 also as pointed out by Mr.
Chitta Basu. I fail to understand
how these laws can render any bene-
fit to the people who are living in
1970. The entire socio-economic con-
ditions are changing and a new social
order is setting in. An entirely new
socio-economic structure is going to
be constructed. At least the pcople
want it though the Government may
not want it, though the _management
may not want it though the employ-
ers mav pot want it. The people are
demanding it and they will get it
done. Therefore if the Constitution, if
the laws which are there in this coun-
try do not adjust themselves accord-
ing to the changed needs and circums-
tances, T fail to understand how they
will render any benefit to the work-
ing class people, however pious and
however good those laws may be.

In this connection I would like to
point out one more thing. Yesterday
while taking part in this debate Mr.
Kalyan Roy pointed out certain glar-
ing instances as to how the working
class people are deprived of their
minimum needs. 71 fail to understand
how a Government can remain in
power if it cannot compel the
employers to pay the weekly wages
regularly. 1 fail to understand
whether there is any moral sanction
for the Government to remain in
power if it cannot compel the
management to see that its workers
get their wages regularly. There is
no moral sanction for the Govern-
ment to continue in power if it cannot
force the management to observe the
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laws. A lot of labour laws are there.
But we had ouvr practical experience
of how effectiv: and good those are.
Whenever these labour lawg are imple-
mented, the managements, the em-
ployers, avail themselves of the
highest form of legal advice, the best
legal advice, thit is available in the
country, to see 10w best they can get
rid of these lavs, how best they can
do away with these laws. Such
practices must be .prevented. There
should be an ¢nd to such practices.
Therefore, I fully endorse and support
some of the su,:gestions that have
been made here that there should be
codification of 1: bour laws, that there
should be a thorough revision of
labour laws. /.t least the Govern-
ment should -ome forward with
certain legisla ions which would
compel the man.gement, the employer
to pay wages rcgularly to the work-
ing class people

In this connedtion I would like to
point out another factor which we
had experienced in West Bengal.
When the first United Front Govern-
ment in West Bengal came into
power, they fouid that certain labour
laws were to b« changed as most of
these laws wer¢ on the Concurrent
List and they equired the sanction
of the President >f India for becoming
effective. It is unfortunate that in
two or three cases . . .

SHRI CHITTA BASU: In two cases.

SHRI PRANAY KUMAR MUKHER-
JEE: ....the necessary sanction was
not granted. I fail to understand why
it was not grantcd. Nowadays we are
demanding more powers for the States,
we are demandin s more money for the
States. Autonorn y of the States is the
prime need of th: day. Even in these
conditions if tle President does not
give his assent o sanction to the laws
passed by a resonsible Government,
passed by the el:cted Government of
the State, 1 fai to undertand how
democracy can function. It is the
States which have to deal with these
matters. It is tl ey who have to face
the musie. It is those people in the
State who have t: face the trouble, and
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if they cannot pass a legislation of
their choice, I fail to understand how
they can function properly.

190°

We have heard much of gheraos..
Even our party stands against gheraos.
But then we have to admit that in
certain cases of labour disputes, | in
certain matters, when the employers
are so adamant, when the employers
are so rude, when they are so unrea-
sonable, there is no other alternative
put to gherao them to compel them:
to meet the legitimate demand of- the
working class people. Therefore, we
have to adopt certain unconstitutional
methods, certain illegal methods, so
that we can get the legal benefits, so
that we can get the benefits due to us,.
the benefits which are legitimate, from
the unwilling employer. These things
are to be taken intoe account. By
simply saying that gherao is unconsii-
tutional or it is against liberation or
against individual liberty, we cannot
stop it. Therefore certain suitable
legislation has to be brought forward.

Mr. Vice-Chairman, before conclud-
ing. 1 would like {o draw the atten-
tion of the hon. Minister for Labour
to one point which may not come
within the purview of this discussion.
That is about thé silver refining fac-
tory where 500 persong are working.
This factory is now going to be closed
by the Govermment of India. It is a
Government of India concern and I
am referring to this in the wspecial
context of West Bengal today. Every
day West Bengal is discussed on the
floor of the Touse on this pretext or
that pretext. I want to point out to
the hon. Minister that if this factory
employing 500 persons is closed and
all these people thrown out of em-
ployment from thus Government of
India concern, it would rather aggra-
vate the situation already prevailing
there. Not a single person in West
Bengal can be employed anywhsere.
Government of India, by closing one
factpry afteny another, are going to
create more number of unemployed
persons in West Bengal. Under the
special circumstances of West Bengal,
I shall request the hon. Minister for
Labour to take a serious view of this



191 Central Labour Laws

[Shri Pranab Kumar Mukherjee]

‘matter and see that at least these per-
sons are not thrown out of employ-
ment.

ww, Far fdtwe A gafa wxr-

AT § oy wAY (o) g Wy W)

gaTea wItEm, § IF qATw gIeql &7
q37 Faa g fogiv 39 faqas T am
faar< =937 vy € | afisty gaedt &
gx fagas =T quda 5971 § g7 7%
Faa g, arg fagiv  gudw wifas
fear & 973 g7 afas gag &1 AR
gad wfuw Fad 7% & o7 gawr
qAgT g% faat € o O &Y
I Ag & AT AT 9 foegiv gawt
R fFar & 8 )

# g 3 & fmdy gwraraatg
g7 ¥ g€ & gaa e 30t § zar o
®HAT & | Ux v 9g  for graey
qord: g fagqar ¥ & gulai ¥ §
faasr geweg qud @ 98 &, wfsa
AT AL IT07 57 T4 affyr AR gosqfa
¥R Il ¥ qw faw qx = g
FRt Feferae AT AT gvgu Fiee
T THE HIAT FT fZA0 § | 98 TAY
ag ATl #F g & 57 g7 19 FIAAN
Y STrg-RTE T H o oAt ST 2@ g
T T8 g9T F GEqOl Ao A< FATIT
w0 frnifeat &y satear war O A
FI QA 93917 H, HIgaqw §  awg
Zt S AT am A ¥ gt &
T3 & o fyer Aiferw & Py @ &7
gAT F ®@ Fr qg=ATA T §, N TaeA
FIYWT F g a1 e sire g G52
T A FANIGN F ey F F19A
I4F wraew § fqeqre ¥ g | gg &
qaaqr g fe WX fac wewg adi &
Al Feary TT Sy 7 Y 30 avay ®
I FART fwam &, 9@ Teaer § &
FEHT AT § % qo awd o= o7 «v
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{Extension to Jammu 1 ¢
and Kashmir) Bill,
1970
F guTU 1T WIS FW &, gH I
faemes FTHaE w37 & |

fEd T gATtAEAd §, Sy U
ATTAT Sy T FT A AT A9 7 F,
Pl gad @15 gvad A & | 9y
TASHATIAT ST A 5uA AT § FgT—
2T TR gd fast 9¥ ag W faar 5@
g gureae F IR ° {5 gw garearg
T gy § fw adl 1 afes USIRIaT
ST Y TR FOF § SAAGT § A OF I0F
¥ aaea q1f & AR A% wfd ag
NI AMAT ATZY & AR ¥ &g
2y § guraare Y, @ § qwaar g 5
g% foq T T SIQ, fuara 353 fa
T 37T agafg 31 § o amiarg
A & foad I g AwrAT 91, AfHA
TF I1F IR 79T FZT AT IFI FET
f & faarf Sfraw § 1945 § w7
T T 1943 F Ty, AT F o7 1942 F
T g1, § o I a1 § 7@ 97 )
faareff sttaw #, gafed g7 alq =1 ag
FAT FLH TN F3 | HATHATE TEHRTT
YT A /I 9@ A< gggen arfzgt
& ag &1 ATEdY § wfET sud fad Fa
F1 a1 ag faa sagc A &1 Fgaardr
FZ FLEE QAT a7 FT GIATAAHL
FN GAN FWTE )

arEY T g qTAFA 37 faaww B
qree H HATH W A AR 7= At
& zrafa &), FfFT gTar Fafa ag
73t & fr 3o faEae A Y afew mafw
7g € fo 37 faeqmR gufay agi @
Fifx %7 FEAT 7 fergeata & om-
sd § g8 atg & swtaad a8t gar
&, Aalq AT ¥ garg ey 57 A9
fFaT R AR I a1 I 9T =G
T ZATE SEIT & FgF a7 aqf #T @ &
Y {3 gats wRTsr 7 37 1 QEY @1 @
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 AE0 | AW HTT A § | ST

TG FAT F 27 T | 69 98 7T

IR R 7Y = AT ATATAZA & wALN

&1 e faerar 27 87 o1 98 A azv
Zar 7Y 1 oy wdY & SfEa Al

TG FIAT & Teqa e arfasi w1
FTT qTFe §F a7 g1 I3aT & | &g A1
w3 & f gard ot faw a1g @9 99

fagus & wfeg S fow ag gav 7 917 §
=Ted § o gu fefamm &1 =e | gar
RI5 q¥dz I AT FAT AT AT FY
TITFIF ATHTA 79 9gF | TV I 41T
gadr & AfwT F147 & ®FaT AT E |

=Y I ATGA I3 R f2aT geoemaia
grfadz &z wgz o1 | & wiwl § fw
gt FfaeT Ay 1T &F A 92 E,
ST EF FArAw &, 91 gaar fafaw

AT & 979% F=a9 7 A8 g1 71 2 fag
T F@, 9T g7 HL &, AR TaIH
FEATAH HgAT TaF &1 fgeat ar Afasy
w1 S feewt a8 #1277 & IGHT oI #3d
AT gAY gFHT B F gAT 4T
AT TAAA AT FANT F GMT 9T EH
FR Y Trfqse 0g T3 GATFA
&1 (wdas o1 @ § | 7% weada g9 agy
g fr o groemag rqar fgear |

sit fam ang ;. wg AT |

St WiAg AT AEE ¢ g7 A v
JTHT |
=it fae avg : AT @ A wre

g fF fraretse wien sqdr g1 . . -

Y WOFAg W/t AW ¢ T UMH
@Y IBY, AR Q7 Y FATE AT
1 £ fr gy fpuretee 7 A afer
zw Hifaw %% <@ ¢ % gw 39w S
T AT | ‘

st AAA WG ¢ WA AZA,
IgFT fruratae F & IA AT TELT TET
g |

1594 RS—T. g
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SHECE 1 SR

o A HART . A Foreer AT
FinaT &9 frazice 91, Seq = 9
1T A AT 30T AT 45T 9 HIW AT
Fdw F TazwEET) qtag frorke
AT AT FAAT AT I6%F Bl
FI frmefie & a3 st ar o, wfowy
FT I G FT, TAT FI,  FITT
gwT |

SHRI CHITTA BASU: May I have
the assurance of the hon. Minister that
he would try to introduce that kind of

a Bill during the current session of
this House ?
T WA HO T . IggAafa

qgigd , & g Ao Fw=r
SHRI CHITTA BASU: Thank you.

St wA A AT - g Fforw IR
T wATE N, BTW G [ FEG A
ggd q1a {)

=t AEd "y g 2fgy, wa-
I E R aEr T g 1 ar § ot seamy
T FT A IAG F HIT A wE W
a7 fF greamw ¥ifasz 3 w7 gqr
gofrafa ot & ag =fawr & Ta1 41¢ AT
& SO FT AT © HIT T FIT AUAT ¥
feedrr =Y 39 & afew wfws} =1 fgwar
Wt AZH AT & AT 5F qeT ®, o gAr §,
TEHE FHET A AN JI< Ffage
T IR grearfis Mfases we F g&=
A eqd ggEdg ¥ a3 FA AW
& fad w7 & M gafad gw AwE
AT 9 47 Aed @ % grar™
yifadz % qF W qATLFGF g4 AR
§ FHA T | 7oy Fav i e s
q&T 74Y fear qv IAFT SAq &y 07T qT
TF AT |GAT THIRT U ACHT T/ A2
g o3aar S A I ST AR A
arg aiar « (Fa1 7 | 9y g "
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[sf staad &0 wra]
a7 ¥ 73 w37 g, 58 gAE AieuAiqe
# geddzy TAdr | frar @ 0 A OAg
qaT QT § F Awaw qa wHew T
Tz AT fad § WX gedlwEs FAE A
feg &1
SHRI NIREN GHOSH: The

National Labour Commission is the
hand-maid of yours and the capitalist.

=Y WA AT /AL ; fHTFTET a1 |
XA g wd AR FeA o {5 F1E arq
& 2 &Y T8 1 H ik g § Fg AR
g1 AT I q9F AW F GEA FEA
qT7 % TTHT EATATHATAL T AT
F1E FAT AL & FAL(E AT AMTIE fawmy
¥, g gfggrr |, T 3w AT TR H,
T A FAAL H, T IFAA Fear H,
fawats w33 8, 04 afaeadr safsq & fag
R A e AR F fad A B
T F MG w3l ST § |

SHRI NIREN BHOSH : That is the
way of stalling the question.

Y WaE AT T : 1 F A w7
T AT {4 7 Fe0 T MWTAA  Gewa)
GrFgmiwog & wam g, awd
#gaT f& & =\ amT W 7w
fergeama § awa & A A A Ay §
IART QT FATAAATET @I § | §FAT
g fa %4 0e 3¢ wrateaw 7t gon gy, ot
aF Wiy gfee |/ a@rar wmar &, wow &
w@q AATE | Jl A FAAET  FT §
g & fad, AT FT AqF G
AT AT AT AT G AT AR T 51
TIIF &, AT EHTE 477 [T &, Fawra
a3 § | afew 7 FAT & 2T Y gw A
mq =fEw) w1 ag o fear ek € fow
=qTY W T AT F & |

[RAJYA SABHA]

(Extension to Jammu 1 @
and Kashmir) Bill,
1970

4 p.M.

2N
-

SHRI NIREN GHOSH: No, no,

Absolutely wrong.

Y WA | WITT gTAT waehy
geh wrAar § % ST wwAt &1 qu-
BT HT I wFET I L oA F
ag frdaw Fe1 & g9 #TAAT H
SR AR FIAIR | oY gt ang fEar
S8 T AT G WI HTH FIA N AAfqa
g1

TR{ e g &1 0% 5 swq o)
FIAX | AT aF FTIT ITET 791 781
§ gwaar g geday §, #1% 99 FEAr
BATICHETH E SF 1T FTATCH 147
g X AR 19 FTIA 1T T2 &
IEH & 8 FAA TRT TVIRY g WST
FT F R gL A arET 47
T o S WX ITH ST T2f F A(H
1 gfawd =wfax 37 I {5 w3997
# o017 gudr gi@f § ) gufay § cvmnar
g, 3 31 999 =T 3% faw & Ad-
fag o, foasr 47 s fear )

FTET wEE| T, VA FIGHT FTiqAT,
T W HTTAA FT GEL F1F0 Y savEAT
FY € | TF WA Y€y, 9Z ugley, §
Fg1 fF ga am2d 2 gfema a7 frafqwe
afdwasaT & sg1X gy | =Wy seamy
TFSATAITZH AGHIT FRT & ST
#rehe FRTEY, Moo HearT g7 1 afvswr
4T GQIT, F7F @Y, f9g18 17T
57 AT 7 w2 & e AaarT ¥ Y
AT, FHT FIT AT g f7ar v
FIT gRa < foar &, zulad & agar
fo gwet F T TraT 7Y & ) §9 fas gy
Fg1 & f& =l zosr d@9w weqof
IRT & g, 3699 W9 a9 oF T
qAILIT AT FIT F AW AT F
AN FEY ¥R | A8 FF QORI EY A
fasta faster. . . (Inzerruprion)

-
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gamfy wglzs & Fa9 OF G FE §
§ FA(RRTE FC @TE | AT AIFT AT
F1s a3 @ar 3w aer & ge ey
feeFrd/adz = 371 @R A/ 77
grawaF § fF gg 0§ A9 FAM
F1 {971 979 Tq9 F@F §, 9
BT AW w=A E oA afgs I TG
FT |

SHRI CHITTA BASU: Sir, on a

point of order. The statement of the
hon. Minister. :

THE VICE-CHAIRMAN
TRILOKI SINGH):
order ?

(SHRI
What point of

SHRI NIREN GHOSH:
tlso on a point of order.

Sir, I am

THE VICE CHAIRMAN: (SHRI
TRILOKI SINC H): What is you point
of order?

SHRI CHITTA BASU: This very
statement of the hon. Minister is an
interference in the right of the pro-
vincial Legislative Assembly. The
provincial Legi‘lature has got a right
because Labour is a concurrent subject.
It can legislate as it likes. It is not
their business. The hon. Minister says
that any partic lar State Legislature
cannot legislate unless certain other
States also folliw in the same line.
There are also :ertain legislations in
different State:.  For example, in
Bombay they hive certain legislations
....(Interruptions). In Madhya
Pradesh they have also certain legisla-
tions. ..

SHRI NIREN GHOSH: Because
that is pot the employer...
SHRI CHITTIA BASU: Even in

Kerala they have got this.. (Interrup-
tions).

THE VICE-"HAIRMAN :
TRILOKI SINGH):

(SHRI
Listen, listen,

Let me dispoze
order. ..

of your point of
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SHRI CHITTA BASU: The hon.

Minister’s statement is an interference
in the right of the provincial legisla-
tures... -

THE VICE-CHAIRMAN: (SHRI
TRILOKI SINGH): Let me first
dispose of his objection, Just listen..

SHRI NIREN GHOSH: I am also
on the same point of order.
THE VICE-CHAIRMAN (SHRI

TRILOKI SINGH) :
be... (Interruption).

Whatever it may

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): Mr. Arora, do you
wish to say something about the point
of order raised by Mr, Chitta Basu?
Is that your position also ? Then, Mr.
Arora,

SHRI ARJUN ARORA  (Uttar
Pradesh) : Sir, the Minister has
really fallen into the trap of Mr. Cl-itta
Basu.

THE VICE-CHAIRMAN  (SHRI
TRILOKI SINGH): May I know if the
hon. Member is supporting the point
of order raised by Mr. Basu ?

SHRI ARJUN ARORA:
supporting but on different
Please allow me to enunciate.

I am
grounds.

Three
enacted

State Governments have
that recognition of trade
unions should be based on secret
ballot. There is no Central law on
the subject. There is only Mr. Nanda’s
Code of Conduct which does not have
the approval of any statutory body. T.
has no approval of the legislatures.

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): What was Mr.
Nanda at the time when he laid down
this Code of Conduct?

SHRI ARJUN ARORA : He was the
Labour Minister. But the Labour
Minister cannot replace Parliament and
so there is no right of sanction behind
that Code of Conduct which does not
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envisage secret ballot and which pro- |
vides only for verification. Now, if
there was a Central legislation on the
subject and the State Governments
enacted something to the contrary,
Central delay could have some justi-
fication in the eyes of law and in pro-
priety. Here there is no Central
legislation. Here is only the whim of
a Labour Minister who is not there
and the Labour Minister has burdened
this young Labour Minister to carry
it. Why does he and why does the
Government hold back the Presidential
assent to the enactments of three
legislatures providing for recognition
based on secret ballot ? There is nho
justification whatsoever. The Minister
has said “You wait; you will see. You
wait for the 13 others who will not
come”, So he is giving some States
the right to veto the legislatures of
other States which right of veto does
not exist in the law and in the Con-
stitution. Now that like a frank young
Minister he has confessed to the reali-
ties, he must declare that his Ministry
will advise the President to immedi-
ately give assent to these progressive
measures of the three State Govern-
ments which will bring a definite im-
provement in industrial relations in
the country., Verification done by

Government officials is based on
corruption and forgery.
THE  VICE-CHAIRMAN (SHRI

TRILOKI SINGH): The hon, Mem-
ber will please confine himself to the
legal aspect of the question.

SHRI ARJUN ARORA:
done illegally cannot be legal.
verification by illegal means and
forgery of registers has ruined the
trade union movement. It is illegal
and it does not contribute to the
building up of sound industrial rela-
tions, if at all. It has brought the cor-
ruption rampant in the Government
sector to the irade union sector also.

SHRI NIREN GHOSH: Sir, I am
really surprised because I did not
expect that Shri Azad.... (Interrup-
tions) ... . |

What is
So this

wrovwe saworviion! J o 43¢y

1979

SHRI BHAGWAT JHA AZAD:
Sir, I did not make this statement.
Why are these comments coming on ?

¥ rezaz ferrar A wie W wAy
AT FAT T B E )

SHRI NIREN GHOSH: I have
heard your comment coming now as
from one of the hardened hampions of
the employers. Really 1 thought you
were under ompulsion but at last you
have come forward as a spokesman for
them. That is what I cherished; I
hoped like that . . (Interruptions).

SHRI BHAGWAT JHA AZAD:
You said Kashmir is not a part of
India. I am a spokesman of the Indian
employers and workers, not a spokes-
man of the Chinese.

SHRI NIREN GHOSH: I am not
going to reply to that. That is a diffe-
rent point and I will cross swords with
your Prime Minister on that. Now
here the point is, the State Legislature
unanimously passed a Bill and it does
not contravene any Central law.
Though we are of the opinion that
labour should not be a Concurrent
Subject and it should be a State Sub-
ject but there is no Central law con-
travening that. We know that the em-
ployens side have made representa-
tions to the Government of India and
also a certain section of the irade
uniop movement and if they do that,
they are clearly in collugsion with' the
employers but I do know for a fact
that the employers have represented
to the Government of India that the
President should not give, assent to
that piece of legislation. On what
ground have you withheld assent to
this piece of legislation? You say that
because there are other States that do
not like secret ballot to be institut-
ed.

THE VICE-CHAIRMAN (SHRI
TRILOK] SINGH): Will the Member
tell the Chair in what manner the
point of order arises?

SHRI NIREN GHOSH: Is the
Minister in his right to say that since
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the 3 States h:ve opined for secret
ballot and others have not, the Presi-
dent should nct give his assent? Is
the Governmert of India within its
rights to advis: the President not to
give assent ? ""here have been strikes
for this piece of legislation

THE VICE CHAIRMAN (SHRI
TRILOKI SIN'{H): The Chair is not
concerned with strikes. Will the Mem-
ber point out the relevant article of
the Constitutioyr or the Rule of Pro-
cedure of this House the breach of
which is involved and help the Chair
to come to a decision?

SHRI NIREN GHOSH: I ask
whether the representative of the
Central Government within his right?

THE VICE CHAIRMAN (SHRI
TRILOKI SINGH): That cannot be a
point of order. That may be a ques-

tion to the Minister and Iet him
clarify.
SHRI NIREN GHOSH: He can

say anything b it my point of order
is that the Chair should see . .

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): The Chair would
see.

SHRI NIREN GHOSH:
situation protec s the autonomy of
the States. It —rovides for a limited
sphere of authcnomy to the States.
If the Minister makes a statement in
opposition to that, then it becomes a
point whether ke is entitled to do
that.

The Con-

Y WA AT HORAIT © SUAWTERS
wgted, mae AX wearfaa fag o o
1Y R 77 TTHT AT T S AT gAA
qed & 74 I5a7 | IT TAH GHT FT
zg fados AR dag At g Fgm
TR AT qEIAEATHT #T FaT &
g1 a1 5t A 77 gy vy a7 fie e A
ag &gt | &7 fgs =@ #g1 v
fr w3 FEW AWILH A T I
o gy B ¢ o2 e S
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!
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and Kashmir) Bill,
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FART FarAr FAMRFTT 7T 31 gk
e 7 =1 7 7g gaAry K97 L Op 9
F1 ICFERTT 1z Iq2 ¥ 311 7w
Al & IARFTT & wed adw )
Ig ¥ 7 0F ©1dz WS daw famray
W A Arde Ah WET £ Py are Ay
FHATE | H 7 g 27iz yw Az 4y
g F fggara Hed o e wew
& fad AL wM A 741 E a7 a7 e Ao
AT LT A fawifait ¥ wada
99 % Z¢ Ffvaq fadas 1 qrg
T % a¥ oF 7% AF & 7w 5w

TR AT AT A A FATE )
SHRI NIREN GHOSH: What

advice did your Ministry tender to
the President because it is more than

a year now? Mr. Arjun Arora has
rightly pointed it out,

20

SHRI CHITTA BASU: Sir, Entry
No. 22 in the Concurrent List...

SHRI NIREN GHOSH: What have
you done ?

SHRI CHITTA BASU: I refer to
Entry No. 22 of the Concurrent List.

ST WA AT WD . IT FTAYY
zafagas & i3 ewd wrosaes
41 77 H 09 F7 a7 AT A1ZATE | &W
A fed =g 7ar fir fegemra & anfy
FAfwEFwT Tiok; gwEAT &,

THE VICE-CHAIRMAN (SHRI!
TRILOKI SINGH): The Minister i-
speaking and till he fiinishes the Chair
is not in a posntion to listen to the

two other hon. Members speaking
simultaneously,

S WTAT JWAE 57 (wF B
ag wR1 awitaa wgten fa oy wieie
facz § &1 a7 fe arae aeefi §
FETARART AT Fofrard o gz g
sy & fore 7 5@y 913 W gew
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[#r st @ wrreE)
e | Al 5 aF qg wiake faee ¥
g W TSY TWR W & AT AT
a1 garw Az %9 ¢ fx g aw Afg
FHATIITATGATIZ | AT A T I
EERRIEE (CEGEak ECEEURIEG]
¥ & WMIFIE ATE FS7¢ & AIAET X
FOfEFaT & wiwg ag s e foy
19 g7 a3 faa1T L aifF F7 £ 39
g FIE Y A9 7 7 fAq | gw |
7 @ FT qraT B KIS AT & AR
q 97 Fr9TaT 7 Fefmais fear w1
7 #1% 32 FaTa T FTIUATF L |
g7 wed F qra ggawmla o 7 fraaw
FTAT AT § {5 38 Fagas w1 fa=rag
forat s
SHRI NIREN GHOSH: You are
persistently avoiding a reply. What

advice has your Ministry given to the
President?
THE VICE-CHAIRMAN (SHRI

TRILOKI SINGH): Now say what
you wanted to say, Mr. Chitta Basu.

SHRI CHITTA BASU: Sir, I was
referring to Entry No. 22 “Trade
Unions; industrial and labour dis-

putes.” Now, Sir, the West Bengal
State Legislature passed a legislation
with regard to the recognition of trade
unions. And that is awaiting the
President’s assent. The President
may assent to a Bil] or may withheld
his assent from a Bill with the aid
and advice of the Council of Minis-
ters. Now he was explaining
(Interruptions). My  contention is
this, The statement by the hon.
Minister was that in view of the fact
that certain States have not yet legis-
lated on that subiject, the West Bengal
legislation should not be given Pre-
sidential assent. Then I haid that this
was a point of interference and con-
stituted a point of oder.

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): The hon. Member,
Shri Chitta Basu has raised a point of

[RAJYA SABHA]

(Extension to Jammu
and Kashsnir) Bill,
1970

order and drawn the attention of the
Chair that the hon. Minister for
Labour was not within his rights to
say that the withholding of assent by
the President of India to some labour
legislation passed by the West Bengal
Legislature was in order. The Chair
has carefully gone into the various
provisions in this regard in the Con-
stitution of India. Article 201 clearly
lays down that a State Bill is to be
referred to the President for his
assent only by the Governor, “When
a Bill is reserved by a Governor for
the consideration of the President,
the President shall declare either that
he assents to the Bill or that he
withholds assent therefrom.”
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Then there is another provisg that
where this assent has not been given
the President may direct the Gover-
nor to return the Bill to the House or,
as the case may be, the Houses of the
Legislature of the State together with
such a message as is mentioned in the
first proviso to article 200 and when a
Bill is so returned, the House or
Houses shall reconsider it accordingly
within a period of six months from
the date of receipt of such message,
and if it is again passed by the House
or Houses with or without amend-
ment, it shall be presented again to
the President for his consideration.
Before the Chair gives its ruling I
would like to know from the lion.
Shri Chitta Basu and Mr. Niren Ghosh
whether this Bill was returned with
a message,

SHRI NIREN
message was sent.

GHOSH : No

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): Then what
happened?

SHRI NIREN GHOSH: 1 do not
know; it is for them to say.

THE VICE-CHATRMAN (SHRI

TRILOK] SINGH): It cannot be with-
held. He has to return it with a
message to the Legislature and it is
then for the Legislature to consider
it.
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SHRI NIREN GHOSH: As far as
we know it has not been returned, no
such intimation has been given.

SHRI ARJUDM ARORA:
I say...

Sir, may

THE VICE. CHAIRMAN
TRILOKI SINGH): Mr. Arora,
Chair is on its legs.

(SHRI
the

SHRI ARJUN ARORA: Sir, I want
10 reply to the question put to Mr.
Chitta Basu by the Chair.

THE VICE-CHAIRMAN (SHRI
'TRILOKI SINGH): Please sit down.

SHRI ARJUM ARORA: Sir, before
you give your riling I want to say....

THE VICE. CHAIRMAN (SHRI
TRILOKI SINGH): Just sit down. Mr.
Chitta Basu, may I take it that you
are not in full possession of the facts?

SHR1 CHITTA BASU: So far as I
know, the Bill was sent by the West
Bengal Assembly to the President for
his assent.

THE VICE -CHAIRMAN
TRILOKI SINGH): What
President do tht reupon?

(SHRI
did the

SHRI CHITT#. BASU: The President
has not given lis assent and it has
also not been 1eturned to the Legis-
lature. In the meantime the Legisla-
tive Assembly ivas dissolved. That is
the situation. You ask the hon. Minis-
ter to say what transpired between...

THE VICE.-CHAIRMAN (SHRI
TRILOKI SINGi): You have not add-
ed any:hing to the information or
knowledge of the Chair. Now let me
gee what Mr. Arjun Arora wants to
supplement,

SHRI ARJUM ARORA: Sir, what
has happened is...
THE VICE-CHAIRMAN (SHRI

TRILOKI SING:I): May I know if the
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hon. Member is saying something
from his personal knowledge?
SHRI ARJUN ARORA: Yes; very

great personal knowledge.

What has happened is, neither the
assent has been withheld, nor the Bill
has been returned. What has hap-
pened is nothing has been done. The
Bill is 1ying somewhere in the archives
of the Ministry of Labour, and nothing
is being done. If I could say in Hindi

faa ®r9g & faa & wafearwarg
gagateas (=t A fag) -
|r AT A9, AT |

M AT 3 AT : T FITE 7
I @1 Q1 IF 9T £ AG &r
®/IE

SHRI NIREN GHOSH: Sir, may I
add that when all these representa-
tions were made to the Government of
India, the President never said that
he was not giving his assent. And
the Bill has not been returned to the
Assembly, Now it is for the Govern-
ment to enlighten the country and the
House as to what has happened to it.

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): In view of what
has been said the Chair does not
find anything objectionable in the
statement of the hon. Minister making
a reference to thig Bill passed by the
West Bengal Legislative  Assembly
some time back.

Now, has the Minister finished?

SHRI BHAGWAT JHA AZAD: Yes,
Sir.

THE VICE-CHAIRMAN (SHRI
TRILOKI SINGH): The question is—

“That the Bill to provide for the
extension of certain Central labour
laws to the State of Jammu and
Kashmir, as passed by the Lok
Sabha, be taken into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI

TRILOKI SINGH): We shall now take
up the clause by clause consideration
of the Bill.

Clause 2 to 6 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI BHAGWAT JHA AZAD:; Sir,
I move:

“That the Bill be passed.”

The question was put and the motion
was gdopted.

SHORT DURATION DISCUSSION ON
THE ACUTE SHORTAGE OF
STEEL IN THE COUNTRY AND
GOVERNMENT’S POLICY IN RE-
LATION TO ITS PRODUCTION
AND DISTRIBUTION,

SHRI ARJUN ARORA (Uttar Pra-
desh): Sir, recently T was in Bombay
for some itme. The taxi in which
I was travelling passed through the
area where the stockyard of Hindus-
tan Steel is located. I asked the taxi
driver what was that place. He rep-
lied: This is a gold-mine, I told
him that I thought that the gold-mine
was in Kolar in Mysore State. He
said: “No, Sir. This is the real gold-
mine these days” gl FgdT FTadr

-

g |

The terrible steel shortage in the
country has really increased the scar-
city of steel to such an extent that the
taxi driver was correct in saying that
steel today is gold. It is at least gold
for those corrupt officers who are put
in charge of the distribution of steel
in the country. There is something
fishy about the whole distribution
scheme. We, in this House, have al-
ways asked the Minister during Ques-
tion Hour to give us the details ¢f the
diztribution scheme, The Minister has
failed to give it or probably avoided
to enlighten the House. He promised
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to lay it on the Table of the House.
It has not yet been laid on the Table
cof the House. What is available to the
country is a Government Resolution
on the system of planning and distri-
tion of iron and steel dated the 22nd
May_ 1970, which provides for the set-
ting up of a gteel priority committee,
some indenting procedure and the
Joint Plant Committee regularises it.
The Join{ Plant Committee has been
in existence for some years. This is
not all. The Government has repeat-
edly revised the scheme, not by a Re-
solution of the Government, but by
the decisions of the Ministry.

There was a decision in October.
There have been further changes in
the scheme of distribution, Constitu-
tionally, Sir, I would like to know
whether the decisions arrived at by
the Government as a whole in a
resolution can be changed, altered or
modified by orders of the Ministry
and if the Ministry has only worked
out details of distribution, why does
it conceal it from the country and from
this Howse? Why are the details not
being laid on the Table of the House
in spite of repeated demands and
in spite of the promise to do so by
the Minister concerned?

The present scarcity of steel has
revived a situation ip which this
country; very rich in iron ore, exoprts
iron ore and imports steel. This is
what the imperialist rulers of this
country indulged in. This is what
the neo-colonialists wanted this coun-
try to perpetuate. We have, because
of the bungling of the Ministry of
Steel, come back to the same position
where we started in 1947 or in 1955.
We are exporting increasing quantities
of iron ore and we are importing in-
creasing quantities of steel. The
Minister of Steel, for example, told a
group of rerollers yesterday that the
Government plans to import Rs. 130
crores worth of steel during the next
month.



